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 WAR  THAKUR):  Sir,  on  behalf  of  Shri
 Dalbir  Singh.  |  beg  to  lay  onthe  Table-

 [Placed  in  Library  See  No.  LT
 1984/92}

 6  4  0७00)  of  the  Twentieth  Annual
 Report  (Hindi  and  English  versions)
 pertaining  to  the  Execution  of  the
 Provisions  of  the  Monopolies  and
 Restrictive  Trade  Practices  Act,
 1969  or  the  period  from  the  1st
 January  1990  to  the  31st  Decem-
 ber,  1990  under  section  62  of  the
 Monopolies  and  Restrictive  Trade
 Practices  Act,1969

 [Placed  in  Library.  See.  No.  LT-
 1985/92]

 Report  of  the  Comptroller  and  Auditor
 General  of  India  Union  Government

 (No.  12  of  1991)-  Commercial  Hindus-
 tan  Insectcides  Ltd.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PARLIAMENTARY  AF-
 FAIRS  AND  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND  COM-
 PANY  AFFAIRS  (Shri  Rangarajan
 Kumaramangalam):  Sir,  on  behalf  of  Dr.
 Chinta  Mohan  |  beg  to  lay  on  the  Table:-

 A  copy  of  the  Report  (Hindi  and
 English  versions)  of  the  Comptroller
 and  Auditor  General  of  India-Union
 Government  (No.  12  of  1991)  -Com-
 mercial  Hindustan  Insecticides  Lim-
 ited  under  article  151  (1)  of  the
 Constitution.

 [Placedin  Library.  See  No.  LT-1986/
 92]

 Notifications  under  general  Insurance
 Business  (Nationalisation)  Act,  1972
 and  Life  Insurance  Corporation  Act,

 1956,etc

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF.FINANCE  (SHRI  RAMESH-

 (1)

 (2)
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 Acopy  each  of  the  following  Noti-
 fications  (Hindi  and  English  ver-
 sions)  under  sub-section  (5)  _  of
 section  17A  of  the  General  Insur-
 ance  Business  (Nationalisation)
 Act,  1972:-

 (i)  The  General  Insurance  (Ra-
 tionalisation  of  Pay  Scales  and
 other  Conditins  of  Service  of
 Officers)(Amendment)
 Scheme,  1992  published  in
 Notification  No.  5.0.  200.0  (E)  in
 Gazette  of  India  datedthe  10th
 March,  1992.

 (ii)  The  General  Insurance  (Ra-
 tionalisation  of  Pay  Scales  and
 other  Conditions  of  Service  of
 (Amendment  )  Scheme,  1992
 published  in  Notification  No.
 S.O.  201  (E)in  Gaxette  of  India
 dated  the  10th  March,
 1992.0  [Placed  in  Libirary.  See
 No.  LT-1987/192]

 Acopy  each  of  the  following  Noti-
 fications  (Hindi  and  English  ver-
 sions)  under  sub-section  (3)  of
 section  48  of  the  Life  Insurance
 Corporation  Act,  1956:-

 (i)  The  Life  Insurance  Corpora-
 tion  of  India  (Daily  Allowance
 and  Hotel  Charges  to  Employ-
 ees  on  Tour)  (Amendment
 Rules,  1992  Published  in  Noti-
 fication  No.  G.S.R.  322  (E)  in
 Gazette  of  India  dated  the
 10th  March,  1992.

 (ii)  The  Life  Insurance  Corpora-
 tion  of  India  (Special  Area  Al-
 lowance)  (Amendment  )
 Rules,  1992  Published  in  Noti-



 425.0  Papers  Laid

 (3)

 (4)

 fication  No.  G.S.R.  23(E)  in
 Gazette  of  India  dated  the
 10th  March,  1992.

 (iii)  The  Life  Insurance  Corpora-
 tion  of  India,  Class-!  Officers
 (Revision  of  Terms  and  Con-
 ditions  of  Service  )(Amend-
 ment  Rules,  1992  Published
 in  Notification  No.  G.S.R.  324
 (E)  in  Gazette  of  India  dated
 the  10th  March.  1992.

 (iv)  The  Life  Insurance  Corpora-
 tion  of  India  Development
 Officers  (Revision  of  Terms
 and  conditions  of
 Service)(Amendment
 Rules,  992.0  Published  in  Noti-
 fication  No.  G.S.R.  325  (E)  in
 Gazette  of  india  dated  the  10
 th  March,  1992.

 [Placed  in  Library.  See  No.  LT
 -1988/92]}

 Acopy  of  the  Notification  No.  G.S.R.
 328  (E)  (Hindi  and  English  ver-
 sions)  published  in  Gazette  of  India
 dated  the  13th  March,  1992  seek-
 ing  to  permit  with  effect  fromthe  1st
 March,  1992  the  bringing  into  In-
 dia,  of  gold  in  any  form,  including
 ornaments  and  articles  by  a  pas-
 senger  being  a  person  of  Indian
 Nationality  or  origin  as  part  of  his
 baggage,  while  coming  to_  india
 from  any  Country  outside  India,
 issued  under  section  13  of  the
 Foreign  Exchange  Regulation  Act,
 1973.

 [Placed  in  Library  See  No.  LT-
 1989/92]

 A  copy  of  the  Securities  and  Ex-
 change  Board  of  India  (Terms  and
 Conditons  of  Service  of  Chairman
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 (5)
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 and  Members  Amendment  Rules,
 1992  (Hindi  and  English  versions)
 published  in  Notification  No.  S.O.
 242  (६)  ।  Gazette  0  India  dated  the
 27th  March,  1992  under  section
 31  of  the  Securities  and  Exchange
 Board  of  India  Board  of  India  Ordi-
 nance  ,  1992.

 [Placed  in  Library  See  No  LT-1990/
 92]

 Acopy of  the  Notification  No.  G.S.R.
 407.0  (E)  (Hindi  and  English  ver-
 sions)  published  in  Gazette  of  India
 datedthe  6th  April,  1992  providing
 permission  to  exporters  who  have
 obtained  post-bid  letters  of  approval
 from  the  Exim  Bank  on  behalf  of
 the  Working  Group  on  Projeci
 Exports  orthe  Exim  Bank  or  an  Au-
 thorised  Dealer  within  theirdeleted
 powers,  in  respect  of  export  of
 engineering  goods  on  deferred
 payment  terms,  execution  of  turn-
 key  projects/  civil  construction
 contracts  abroad  or  for  the  export
 of  consultancy,  technical  or  other
 service  abroad  issued  under  sec-
 tion  16  of  the  Foreign  Exchange
 Regulation  Act,  1973.

 (Placed  in  Library  See  No.  LT-
 1991/92}
 Acopy  each  of  the  following  Noti-
 fication  (Hindi  and  English  versions)
 undersub-section  (4)  of  section  19
 ofthe  Banking  Companies  (Acqui-
 sition  and  Transfer  of  Undertak-
 ings)  Act,  1970:-
 (i)  The  Syndicate  Bank  (Officers)

 Service  (Amendment)  Regu-
 lation,  1991  published  in  Noti-
 fication  No  1046/S/90/  PD:IRD
 (0)  in  Gazette  of  India  dated
 the  ॥  th  January,  1992.

 (i)  The  UCO  Bank  (Officers’)
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 (7)

 (8)

 (9)

 Service  (Amendment  )  Regu-
 lations,  99  Published  in  No-
 tification  No.  PER/PCR/91/
 5122  in  Gazette  of  India  dated
 the  18th  January,  1992.

 [Ptacedin  Library.  See  No.  LT
 1992/92]

 Acopy  each  of  the  following  Notifi-
 cations  (Hindi  and  English  versions)
 under  sub-  section  (3)  of  section  15
 of  the  Government  Savings  Bank
 Act,  1973  :-

 (i)  The  Post  Office  (Monthly  In-

 come  Accounts)  (Amendment)
 Rules,  1992  published  in  Noti-
 fication  No  G.S.R.430  (E)  in
 Gazette  of  India  dated  the  24th
 April,  1992.

 (ii)  The  Post  Office  Time  Deposit
 (Amendment)  Rules,  1992
 published  in  Notification  No
 G.S.R.431  (E)  in  Gazette  of
 India  dated  the  24th  April,
 1992.

 [Placed  in  Library.  See  No.
 LT-1993/92}

 A  copy  of  the  Kisan  Vikas  Patra
 (Amendment)  Rules,  1992  (Hindi
 and  English  versions)  published  in
 Notification  No.  G.S.R.  432(E)  in
 Gazette  of  India  dated  the  24th
 April,  1992  under  sub-  Section  (3)
 of  section  12  of  the  Government
 Savings  Certificates  Act,  1959.

 [Placedin  Library  See  No-LT-1994/
 92]

 A  copy  each  of  the  following  Ports
 (Hindi  and  English  versions)

 (i)  Report  of  the  Baitarani  Gra-

 MAY  8,  1992

 (10)
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 mya  Bank,  Baripada,  for  the
 Year  1990-91  together  with
 Accounts  and  Auditor's  Re-
 port  thereon.

 [Placed  in  Library.  See  No.
 LT-1995/92]

 (ii)  Report  of  the  Langpi  Dehangi
 Rural  Bank,  Diphu,  for  the
 Year  1990-91  together  with
 Accounts  and  Auditor's  Re-

 port  thereon.

 {Placed  in  Library.  See  No.
 LT-1996/92}

 (iii)  Report  of  the  Bhojpur-  Rohtas
 Gramin  Bank,  Arrah,  for  the
 Year  1990-91  together  with
 Accounts  and  Auditor's  Re-

 port  thereon.

 [Placed  in  Library.  See  No.
 LT-1997/92]

 A  copy  of  the  Coinage  (Standard
 Weight  and  Remedy  of  the  Two
 Rupees,  Eleven  Sides  Coins
 Containing  Copper  75  percent  and
 Nickel  25  percent  )  Rules,  1992
 (Hindi  and  English  versions)  pub-
 lished  in  Notification  No.  5.0.  281
 (E)  in  Gazette  of  India  dated  the
 13th  April,  1992  under  subsection
 (3)  of  section  21  of  the  coinage  Act,

 1906.

 {Placed  in  Library.  See  No  LT-
 1981/92]

 Annual  Report.  and  Review  on  the
 working  of  the  India  Institute  of  Foreign

 Trade,  New  Delhi  for  1990-91  and
 statement  for  delay  in  laying  these

 papers  etc.

 THE  DEPUTY  MINISTER  IN  THE


